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' 3,0RDER DATED 16-3-2001, o :

| = by d8andtens.

/ we have heard Mr.F. V. ramdas,1d.

! ; ‘

| counsel for the Applicant and shri A.K, QQ

| A~

;Bese,leamed Senior Standing Counsel for

:the respondents and have also pemsed M[pév,/

J’} ithe recoprds,

[ f 26 In this Original Application Ow. no, / r~l/.2‘2.é-»%,

i h

i 'the applicant has prayed for a direction

I -

i ‘to the Respondents to count his secvices frs o~ 7 AL
'as Dresser for the purpose of promotion oyoler off. 23,6-95

9L ’n

I
_iin LSG cadre.He has also prayed for NY T~ € Zi> AL

: - w3
countinghis service as Dresser for the A afl Ao v//
' . ot ,%6‘

‘ipurp°se of seniority and other 2 ;27( Lo
| épensionary benefits, ! |
“’ :3, Respondents have filed counter . ‘
11 geppesing the prayers of the applicant, s L»/&\/ d
12 '4. No rejoinder has been filed, 2 O'”{e.%
11}1! } 5 For the purpose of considering NG -

’1 \‘ this Original Applicacim 1t isnot ;7%

EneCessary to go inte too many facts of

lthis case, The admitted position is that

e . Roe) 0 \Ro & WU

ithe applicant was originally appeinted as i .
(e

%a Dresser in P&T Dispensary,Cuttack on \W‘\\
| 26.3.75 .
331 7,198,606 347 l—’éx he was app®inted

PR o

as substantiv a am t the post,
J | ® ly wgieian R E sy ~t{»

i c pea at th epa tm tal - | c

{K\ ﬂf) applicant appe red at e Departmen - \'\QD\RQ.\.\\,Y
examination for the post of clerk. He was _%ﬁ'*
| | | T onen
successful in the examination and on (st
'::f;}mp;, etion of his training he was

: R — ) wr : “.L'ljuw' . o oo > =
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appeinted as pestal Assistant en 3,3.18l,Prayer
is that for the purpose of preomotiem under OIBF
scheme wiich {8 given after 16 yeaxs of service,.
his pericd of service as Dresser should be taken
intc consideration,The service ¢ £ the petitioner as
Dressel was in the scale of %, 28-110/~ with usual
DA, Respondents have pointed out and this has
not been denied by the applicent by filing any
rejoinder that the post ©f pDresser was in Gre.D.
Cnly after jeining as pP,A, on 3,8,1%1, the
applicant came in gr.C.%he Circular dated 7,12,
NEdm .
1983 at mnexure-r/l lying down the conditions
of promotion under OTBP scheme which came into
forcew.e, £, 30,11,183 it was provided that all
officials belonging to pasic grade in Gr.C and D
to which there is no direct recruitment and who
have completed 16 years of service in that grade will
be placed ir the next higher grade. The applicant
has joined as Postal Assistant in Aauqust,1931
and accordingly hies eligibility for promoticn dnder
OTBP comes Wee. £, August,1997 after passage of
16 years.This has also been menticned by CPMG
in his letter dated 21,8,1995 at Annexure-r/2.It
has been submitted by learned counsel for the
petiticner that even thoggh the CPMG had indicated
that the applicdnt is entitled to be considered |
for promotien under 0T3P scheme W.e, £, 3.8, 97
in actual practice ne promotion has yet been given

to hime In view of this the Departmental Authorities

aNL

N

to consider the case of a_plicant if the same

N not |

has already/been done for promotion under OISP
scheme w, e, f. completicn of 16 years from the date
of his jeining as P,A., and give him the promotien

withi all

1f already not given from 3,8,1997 |
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consequential benefits and service Denefits.‘I;J view
of this the prayer of applicant for counting the |
serviqe as Dresser for giving promot‘ien under OTBP
scheme is held to pe without any merit and is

rejected, The first prayer of the applicanc is

digposed of accordinglye.

6. with regard to the second prayer of the

applicant the applicant has prayed that his service
as dresser should count towards pensicnary benefits.
As respondents have themselves pointed out in
para-4,A of the counter that the appliceant was

supbstantially appointed in the post of Dresser

s

from 20.3.,1975¢bvicusly therefore, his service

from 20,3.,1975 will count towards pensicnary
benefits,se far his service from 68 to 1975 is
coencemed from the counter it iszgtear

as to what"?t?e nature of his service,If this was

r Sdaw

a temporary setvice from 1968 to 197 then

this will alsc count tcwards perzsicna:y!dk;:neﬂm
and it is accordingly ordered. Secend prayer of the
applicant is disposed of as aoove,
T The last aspect of the matter is the prayer
of the applicant that his service as Dresser should
count towapds his senierity as pA.This prayer is
withoutany merit because the senicrity will be
counted only from the date of jeining in PA.This |
prayer is rejected,
8, In the result, the O,A, is aliowed as
a>ove, Ne Costs.
.,

(G, NARASIMHAM)
MEM3 ER(JUDICI AL}
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